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the fact that it will adversely affect pro-
duction? On the one hand you want more 
production but on the other you freeze the 
wages of the workers. Thereby naturally 
production will be hampered. Have you 
considered this? 

SHRI Y. B. CHAVAN: Well, it is hoped 
that it should not affect production as such 
and we want the co-operation of hon. 
members and the working class. 

MR. DEPUTY CHAIRMAN: Question 
Hour over. 

WRITTEN  ANSWERS.  TO  
QUESTIONS 

SHRI SAWAISINGH SISODIA: 
SHRI MAHENDRA  BAHADUR 

SINGH: 
SHRIMATI LAKSHMI KUMARI 

CHUNDAWAT: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that income-tax 
authorities have recently recovered huge 
amount of unaccounted money by raiding the 
houses and bank-lockers of iron and steel 
dealers in and around Delhi; 

(b) if so, the total amount of unaccounted 
money recovered during these raids; and 

(c) what action is being taken against the 
dealers?] 

 
^Unaccounted money found in possession 

of iron and steel dealers 

*33.   SHRI SYED NIZAM-UD-DIN: 
SHRI PRAKASH VIR SHASTRI: 

t[THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) to (c) The business and 
residential promises and banklockers in and 
around Delhi of four iron and steel 

[   ] English translation. 
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dealers, members of their families and per-
sons connected with them were recently 
searched by the Income-tax authorities. 
Jewellery worth Rs. 29,08,830 and cash, 
promissory notes, fixed deposit receipts and 
share scripts amounting to Rs. 39,97,035 
have so far been recovered in these searches. 

The seized materials are under scrutiny. 
Necessary proceedings under Section 132(5) 
of the Income-tax Act, 1961 for passing 
orders for estimating the undisclosed in-
comes in a summary manner have been 
initiated, wherever necessary. Further in-
vestigations are in progress both from tax 
evasion and prosecution angles.] 

Fertilizer import from  Italy  

*34.  SHRI BHOLA PRASAD: 

SHRI SANAT KUMAR RAHA: 

SHRl BHUPESH GUPTA: DR. Z. A. 

AHMAD: SHRI S. KUMARAN: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fact that the Italian firm 
COGIS which had entered into a deal for the 
export of fertilizers with an Indian official 
delegation committed to pay a surcharge on 
the import of Italian fertilizer by India and to 
use the funds so accrued for promoting 
Indian exports to Italy; 

(b) whether it is a fact that COGIS did not 
enlist any new importers of Indian goods but 
paid a portion of the above funds to the 
already existing importers of Indian goods in 
consideration for their falsely showing that 
the imports from India were at the initiative 
of the COGIS; 

(c) whether Government have enquired 
into the proper utilisation of the surcharge 
and if so, what are the findings in this 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) to (c) A statement is laid on 
the Table of the House. 

LB(N)17RSS—3 

| Statement 

No such deal for import of fertiliser with 
COGTS, Italy appears to have been enter" ed 
into in recent years. 

A Mutual Cooperation Arrangement was, 
however, entered into between STC and M/s. 
COGIS in July 1972 which expired on June 
30, 1973 for promoting exports of Indian 
nontraditional goods through mutual 
cooperation. Under this Arrangement both 
parties were free to export/import 
commodities as per their needs without having 
any obligation of matching each other's 
purchases by way of corresponding imports. 
Some exports had taken place under this 
Arrangement without any imports into India. 

 


